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SHRI S. M. BANERJEE: To-
morrow, there will be no edition of 
the. 'Patriot also, because the' strike 
is . in all the newspaper establish-
ments. 

SHRI SAMAR GURA (Contai) : 
'That is the reason why he wants a 
dlscussion tomorrow, because to-
morrow there will be no paper and 
what happens toqay will not come out 
in the papers. 

lU:ll hrs. 

ARMY, AIR FORCE AND NAVAL 
LAW (:AMENDMENT) BILL" 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE . (SHRI 
M. R. KRISHNA): On behalf of 
Shri Swaran Singh, I beg to move for 
leave to introduce a Bill further to 
amend the Army and Air Force (Dis-
pos::tl of Private Property) Act, 1950 
and the Navy Act, 1957. 

MR. SPEAKER: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Army and Air Force (Disposal of 
Private Properly) Act, 1950 and the 
Navy Act, 1957.". 

The motion was adopted. 

SHRI M. R. KRISHNA: I introduce 
:the Bill. 

12.24 hrs. 

RICE-MILLING INDUSTRY (REGU-
LATION) AMENDMENT BILL 

-Contd. 

MR. SPEAKER: The House will 
now proceed with the further con-
sideration of the following motion 
moved by Shri Annasahib Shinde on 
the 26th July, 1968, namely:-

"That the Bill to amend the 
Rice-Milling Industry (Regulation) 
Act, 1958, as passed by Rajya Sabha, 
be taken into consideration .... 
Shrj Tulsijas Jadhav .may now 

resume his speceh. 

lZ,Ui hrs. 
[MIl. DEPUTY-SPPKER itt the. Chair.] 

. . 
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